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Date of Decision: 02.3 .91

(oA 470/89)

UDAL SINGH ' ee+« APPLICANT,
Vs.

MIIMT GF INDIA & ANR. «++ RESFOIDENTS .

CORAM:

HOM 'BLE M:. SOPAL FRISHIA, MEMBER (J) .
HOU'BLE MP . G.F. SHARMA, MEFBER (A) . |

For the Apirlicant eee SHRI J.F. FAUIHII.
For the Fespoindents eees SHRI MANISH BHAIDARI .

EER MM 'BLE M:. GOPAL IRISHNA, MEIBER (J).

In this application u/3 19 of the Ajministrative
Tribunals act, 1935, the applicant has prayed for restraining
the respondents from giving effect to the impagned order
Annexure A=l dated 5.10.82, by vhich ®» he was sought to be
reverted from the post of BT'M Fainter £o that of Helyer

thalasi as alzao for quashing the aforesaid imfugned order.

2. We have heard the learnsd counsel for the partiess

and have carsfully perused the recordsz. The applicant while
working =s Thalasi was confirmag in that post vide an order
dated 7.7.76 w.e .£. 5.11.72 and while working as rhalasi he
earned promcticon as BTM Painter vide order Jdated 21.1.83 at
Amnmevar:s 2-3. He has been holding this post since Jzmaary,
1923. The applicant was therzafter confirm=i as Bruzh Painter,
BTM Painter by an order dated 4.12.86. He haz bezn holding
fhe poat of BTM Painter/Brush Painters ever since Jannary, 1523,
It iz plsaded on hiz behalf that the impuoned crder being
penal in nature involving civil conseguences is bad as it wes
rassed without affording anspportunity of hearing to the
applicant. It is zlsc contzsnded that sfter serving for a

pericd of more than siv yearzs the 2dministraticon 2ould not
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revert him in the menner it 3id. The application has been
on the ground
cont2st2d by the respondentszﬁhat the order of confirmation of

’

the aprliczint in the post of 2TM Painter/Brush Painter wa

47}

rasged by an inzcompetent rerson and that the applicant had not
in fact cleared the trade test prescribed for momoticn €0 the
post of BTM Painter,/Brush Fainter. If at &ll the orler of
confirmaticon of the applicant >n the pist of BTM Painter /Eruzh
Painter wacs issued by aﬁy perscn not competent to issue the

sams, it
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such an 2fficer. The appliczant hzs been Serving a3 Bruzh Pain-

!

ter /BT M Painter

D
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ver sSince: Janary, 198> . M wss cuynfirmed in
that rost by 3n order dated 4.12.86. He was however reverted
from that ozt €5 that of a3 Helper FPhalzsi without issuing any
chow=czause notice in viclation of the princirles of natural

justice. Az such the impugned order dated %.10.82 at nnnexure

n=1 quz . the applizant is bad and it is liable £o hs Juashed.

3. The aprlication succeszds. ~he impugned order at
annexur:s A-1 dated S.10.82 qua . the applicent is guashed. The
applicant shall et =ll -consequential besnefits, WMo order as to

costs.

Ceonre
( O.F. sHxRME—~) ( GOFAL IPISHMA )
MEMBER ! (A) MEMBER (J)




